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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY,THE SIXTEENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL Nos: 97.105 AND 188 OF 2026

W.A. NO: 97 OF 2026

Writ Appeal under clause 15 of the Letters Patent Appeal Preferred Against the
Order Dated 2310912025 in W.P. No. 17236 of 2025 on the file of the High Court.

Between:

1. M/s. Indian Oil Corporation Limited, Rep. by its Executive Director, Office at
lndian Oil Bhavan, Fateh Bagh, Moosapet, Kukatpally lndustrial Estate,
Sanathnagar, Hyderabad- 560 01 8.

2. The Chief General Manager (Operations), M/s. lndian Oil Corporation Limited.
Telangana and Andhra Pradqsfr State Office, lndian Oil Bhavan, Fateh Bagh,
Moosapet, Kukatpally lndustrial Estate, Sanathnagar, Hyderabad- 500 018.

3. The Divisional Retail Sales Head, Telangana and Andhra Pradesh State
Qffice, lndian Oil Bhgvan, fa!efr.-^agg!, Moosapet, Kukatpally lndustrial
Estate' sanathnagar' Hyderabad- 500.0lurr=aroNTS/RESpoNDENTS 

4to6
AND

1. Mujeebuddin Khan, S/o. Sri Ahmed Mohiuddin Khan, Aged about 53 years,
Occ. Partner RK Filling Station, Ri o H.No. 19-3-1089/A/90, Madina Colony,
Hyderabad.

2. Mirza Mustafa Ali Baig, S/o. Mirza Mohammed Ali Baig, Aged about 39 years.
Occ. Partner, RK Filling Station, R/o. Ll.No.'19-3-201, Jahanuma, Hyderabad.

3. The Union of lndia, Rep.by its Under Secretary Petroleum and Natural Gas,
tt/inistry of Petroleum and Natural Gas, Shastri Bhavan, New Delhi.

4. The Chief Controller of Explosives, Petroleum and Explosives Safety
Organization, CGO Complex, Kavadiguda, Secunderabad- 500080.

5. The District Civil Supplies Officer, Hyderabad District, Telangana.
6. The Commissioner of Police, Hyderabad, Office at Road No.12, Banjarahills,

Hyderabad, Telangana - 500024.
...RESPONDENTS/WRIT PETITIONERS
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lA NO: 2 OF:!026

Petition under Section 15i CpC praying that in the circumstances stated in

the affidavit liled in support of the petition, the High Court may be pleased to
suspend the order daled 2310912025 made in W.p.No. 17236 of 2025. pending

disposal of thr> above Writ Appeal

Counsel for tlre Appellants: SRl. SRIKANTH KAVETI

Counsel for the Respondent Nos. l&2: SRI T. BALA MOHAN REDDY
Counsel for the Respondent No.3: SRI N. BHUJANGA RAO,

DY. SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.6:GP FOR HOME

Counsel for the Respondent Nos.4&E:-

W.A.NO: 105 OF 2026

writ Appeal unrler clause 15 of the Letters Patent Appeal preferred Against the order
Dated 31/10/20;25 inW.p.NO20't91BotZO25 on thefileof the High Court.

Between:

1

2

M/s.lndi;rn 
QrJ. C_orporation Limited, Represented by its Managing Director Officeat lndiarr Oil Bhavan Fateh. _Bagh 

'Moosapet -Kukatpally- 
l;dustrial Estate

Sanathnagar Hyderabad 500 018
The Divir;ional Retail Sales Head Telangana and Andhra pradesh State Office,
M/s lnidern Oil Corporation lndian Oil Bhavan Fateh Bagh Moosapet Kukatpally
lndustrial Estate

...APPELLANT/PETITIONER
AND

1. Mohammed Khaled Hussain, S/o Late Ahmed Hussain aoed about 67 vears Occ
Retired R/o 813661N157 Janaki Nagar Cotony T=oti Chowki 'Gotconda
Hyderabad5OO 008

....RESPONDENT/WRIT PETITIONER

2. The Union of lndia, Rep by its Under Secretary petroleum and Natural Gas
Shastri Bhavan New Delhr

3. Chief Conkoller_ of Explosiv_es Petroleum and Explosives Safety, Organisation
CGO Conrplex Kavadiguda Secunderabad 500 080'

4. The Deputy Cloief Cohtroller of Explosives petroleum and Explosives Safety,
prganisalion P_E-SO Room No 602 6th Ftoor C G O Tow6rs Kavadigud'a
Secunderabad 500080

5. M/s Bright Filing Station, Represented by its proprietor Mr Taiamul Hussain R/o
Door No 19528112121A 1915281111b 3ituated'at Kishan 'Bagh Hyderabad
admeasuring

...RESPONDENTS/RESPONDENTS
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lA NO: 1 OF 2026

Petition under section 151 cPc praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend the

operation of the impugned order dated 3'1-10-2025 passed in W.P. No. 20918 of

2025 by the Hon'ble Single Judge of this Court

Counsel for the Appellant: SRl. YOGESH KUMAR HEROOR
Counsel for the Respondent No.l: Ms. K. HIMA BINDU FOR

SRt V. MURALI MANOHAR
Counsel for the Respondent No.2:SRl B . MUKHERJEE REP

SRI N. BHUJANGA RAO, DY.SOLICITOR GENERAL OF INDIA

Counsel for the Respondent Nos. 3to5:-

WRIT APPEAL NO: 't88 OF 2026

Writ Appeal under clause 15 of the Letters Patent Appeal Prefened Against the
Order Dated 17 t 1212025 in WP No.37277 of 2025 on the file of the High Court.

Between:

1. lndian Oil Corporation Limited, Having its reg- office at lndian Oil Bhavan,
G-9, Ali Yavar'Jung Marg, Bandra (Eaa$ Mumbai - 400 05-1 Hav-ing.its State
offiie at lndian dil Bhlvan, FatAhbagh Moosapet, Kukatpally lndustrial
Estate,Rep by its Executive Director

2. Divisiohal'Reiail Sales Head, M/s lndian Oil Corporation Limited, Nizamabad
Divisional Office Sy no 406. Atlantis Capital, Kanteshwar Bypass Road,
Gopanpalli' Nizamabad' Telangana 

...AppELLANT/REspoNDENT No. 1&2
AND

1 . Smt. Koushar Jahan Bequrn, w/o Late Khaia Mahmood, aged about 65 years,
OccHousehold tto 4-1-1-83, Ananthagiri Road Vikarabad' Vikarabad District

....RESPONDENT/WRIT PETITIONER

2 M/s Sri Sai Charan Filling Station, (Deale
Zheerabad Mandal, Sangareddy District

r) Sy no 1O1lA2, PastaPur Village,

...RESPONDENT/RESPONDENT

lA NO: 2 OF 2026

Petition under Section 151 cPc praying that in the circumstances stated

in the affidavit filed in support of the petition, the High court may be pleased to

suspend the operation of impugned order dated 1711212025 passed in W.P.N'o'

37277ot 2O25 by the Hon'ble Single Judge of this court
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Counsel for the Appellant: SRl. YOGESH KUMAR HEROOR

Counsel for the Respondent No. 'l: SRI BHARATH CHANDRA MADAS REP
SRI SRINIVASA RAO BODDULURI

Counsel for the Respondent No.2: -
The Court made the following: ORDER
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'fhe Hon'ble The Ch ief Justice Sri Anaresh Kumar Sinsh

and

The Hon'blc Sri.lustice G M.Mohiuddin

Writ Apneal Nos.97. 105 and 188 of 2026

Datedz 16.02.2026

W.A.No.97 of 2026

Between:

M/s. Indian Oil Corporation Limited
Rep. by its Executive Director,
oflice at Indian Oil Bhavan, Fateh Bagh,
Moosapet, Kukatpally I ndustrial Estate,
Sanirthnagar, Ilyderabad and 2 others

Nlujccbuddin Kltan and 6 others

W.A.No.l05 of 2026

Iletwcen:

N{/s. lndian Oil Corporation Limitcd
Rep. by its Managing Director
OlTicc at lndian Oil llhavan, Fateh Bagh'
Moosapet, Kuliatpally Industrial Bstate,
Sanathnagar, l{yderabad and anotlter

Mohammed Khaled Hussain and 4 othcrs

u!AX{o.ts8 oI20Zo

Iletrveen:

Indian Oil Corporation Limitcd
llaving its Regd. Office at
lndian Oil Bhavan, G-9, Ali Yavar Jung Marg,
Bandra (llast) Murnbai and 2 others

and

and

and

...Appcllants

Respondents

...Appellants

...llespondents

...Apllellants

\
Smt. Koushar Jahan Begum and another

..Respondcnts

/.:
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDBRABAD
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Common Judgment:

Mr. Srikanth Kaveti, learned counsel appears for the appella,ts

irr w.A.l'1o.97 of 2026; Mr. yog.sh Kumar l-leroor, learned counsel

appears lor the appellanrs in w.A.Nos.l0.5 and lgg of 2026;

Mr. T.Bala Mohan Reddy, learned counsel appears for respondents

No.l and 2 in w.A.No.97 ot2026; kls. l(.t{irna Bindu, learned counsel

appears filr Mr. V.Murali Manohar, learned counsel for respondent

No.1 in v/.A.No.105 of 2026; Mr. Bharath cjhandra Madas, learnecl

counsel appear.s fbr lv{r. Il.srinivas Rao. learnecl counsel fbr respondent

No.l in .M.A.No.l8ti of 2026; Mr. ti.Mukherjee, learnecl counsel

appears for Mr. N.Bhujanga Rao, learned Deputy solicitor General of

India fbr rr:sponde.t No.3 in s/.A.Nc,.97 of 2026 and respondent N..2

in w.A.N..10-5 of 2026 a.d Mr. Mahesh [ta.!e, learnecl Government

Pleader for Horne appears for respondent No.6 i,, w.a.u o.97 of 2026.

2. 'lhese three writ Appeals arise out of separate orders

dated 23.09.2025,20.08.2025 a,cl 17.t2.2025, passed by the learned

writ court in w.P.N os.97 , 105 a,cl l gg of 2026 respectively.

3. [n thr:se three writ Appeals. cornmon issue is involved. Fleuce,

they are bei rg heard and disposed of togetlter.

4. I'he lease granted in favour of rhe appellants-lndian oil

corporation Limited (locl) by the writ petitioners (lessors) expired.

f't
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Writ petitioners approached the learned Writ Court against the action

of IoCL in unlawfully occupying the lease premises after expiry of the

lease period. The learned Writ Court, following the decisions rendered

in similar matters, one of them being w.p.No.22z24 of zo25

dated 20.08.2025, disposed of the aforesaid Writ petitions with a

direction to IOCL to vacate and hand over the peaceful possession of

the subject premises to the lessors within a period of three months from

the date of receipt of a copy of the order in W.p.Nos.t72j6 and 2091g

of 2025 and within a period of two mcrnths from the date of receipt of a

copy of the order in w.P.No.'-j72,77 oi'2025. tleing aggrievecr, IocL

has preferred the instant Writ r\ppeals.

5. Earlier when w.A.No.97 of zai.6 was taken up, learned counsel

For IOCL has brought to the notice of ti're Court that a similtrr challenge

is pending in SI-P(C).i{o.1638 of 2026 [tndian oil corporation

Limited rep. by its senior Regional Manager v. satyanarayana

Lahoti and others]. C)rder dated 30.u i .20?.6, passecl by the l-lon'ble

Strpreme Cottrt in ttre said SI-P. has ircen procluced toclay cluring the

course of hearing. The apex court has relirsect to cxercise cliscretionary

.iurisdiction under Article 136 ol' the constitution ol' India ancl

dismissed the SLP. [-{orve,ver, on tlrr: rertruest of the petitioncr-IoCl-, the

apex court permitted it ro vacate the subjcct premises by 31.05.202.6
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subject to payment of enhanced lease rent to the respondent provided it

submits an undertaking on affidavit within two weeks before the trial

court that it will vacate the subject premises within the aforesaid time

frame. I[ was, however, made clear that the view taken by the High

Court shall not be treated as precedent'

6. T)re question before us is whether the learned Writ Court was

right in directing IOCL to vacate the subject land after expiry of the

lease p']riod in a writ proceeding. Learned counsel for the writ

petitionr:rs/lessors have placed decision rendered on similar facts in

Nationarl Company v. Bharat Petroleurn Corporation Limited and

othersr. Para2gof the aforesaid decision is extracted hereunder:

,.2g. As observed by the t{igh court, the conduct of Respondent I

jlpcl, in continuing with thc occupation of the said premises rvithout

lraying any rent irorn 3l_I2-2009 is unbecoming of a statutory

,roipoltion, rvhich is a State ,vithin tlre meaning of Article 12 of the

,lonstitution of India. We therefore find that while directing the

-espondents to vacate the said premises and hand over peaceful and

vacallt possession to the appr:llant, it will also be necessary in the

interesti of justice to direct' Respondent I BPCL to pay arrears of
market rerrt from 3l-12-2009, till the date of delivery of possession at

the market rate."

T'hey lrave also placed reliance on decision rendered by a Single

Bench of this court in w.P.No .25779 of 2024 dated 13.11 .2024, which

became final.
i
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7 ' In the light of the decision referred to hereinabove in the case of

National Company (supra), we are of the view that the issue whether a

writ court can direct IocL or a petroleum company to vacate the

premises upon expiry of the lease period or not is not open to be raised

specifically when the facts are not in dispute. l'he lease with IOCL has

admittedly expired.

8' [n view of the above facts and circumstances and the decisions

referred to above, we are of the considered view that the appellants-

IocL should vacate rhe subject premises latest by 30.06.2026. They

should also pay the adrnissible rent as per the rental agreement, as
. j:. !

revised periodically, till the datc of their vacating the subject premises

to the writ petitioners (lessors and rheir legal heirs), without fail.

9. with these observations, the instant writ Appeals stand disposed

of. No costs.

As a sequel, miscellaneous petitions, pending ir. any, stand

cl<lsed.

SD/.MOHD. ISMAIL
DEPUTY REGISTRAR
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SECTION OFFICER

To,

1. The Union of lndia, Under Secretary.Petroleum and Natural Gas, Ministry of
Petroleum and Natural Gas, Shastri Bhavan, New Delhi

2. The Chief ConJrollgr of Explosives,. Petroleum and Exptosives Safety
9rganlzation, CGO Complex, Kavadiguda, Secunderabad- SOb0g0.

3. The District civil supplles offiqgr,.Hyiierabad District, Terangana.
4. The Commissioner of Poli99,-tlydeiabad, Office at Road N-o.12, Banjarahills,
_ H.ydeqbad, Telangana - 500024.
5. The Secretary, Un-ion of lndia, Petroleum and Natural Gas Shastri Bhavan New

Delhi
6. The Chief Controller of Explosives Petroleum and Explosives Safety,

organisation cGo complex Kavbdiguda secunderabad 500 Ogd
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7. The Deputy Chief Controller of ExploElves Petroleum and Explosives Safety,
Organisation PESO Room No 602 6'n Floor C G O Towers Kavadiguda
Secund,erabad 500080

8. lndian ,)il Corporation Limited, Having its reg. office at lndian Oil Bhavan,
G-9, Ali Yavar Jung Marg, Bandra (East) Mumbai - 400 051 Having its State
office at lndian Oil Bhavan, Fatehbagh Moosapet, Kukatpally lndustrial
Estate,lRep by its Executive Director

9. Divisioral Retail Sales Head, M/s lndian Oil Corporation Limited, Nizamabad
Divisioral Office Sy no 406. Atlantis Capital, Kanteshwar Bypass Road,
Gopanpalli, Nizamabad. Telangana

10.One CC to SRl. SRII(ANTH KAVETI, Advocate [OPUC]
11. One CC; to SRl. T. BALA MOHAN REDDY, Advocate [OPUC]
12.One CC to SRl. N. BHUJANGA RAO, DY.SOLICITOR GENERAL OF INDIA

loPUCl
13. Two C()s to GP FOR HOME High Court for the State of Telangana, at

Hyderabad [OUT]
14.ONE CC: tO SRI. YOGESH KUMAR HEROOR, AdVOCAIC [OPUC]
15.ONC CC: tO SRI. V. MURALI MANOHAR, AdVOCAIC [OPUC]
16.One CC: to SRI. SRI SRINIVASA RAO BODDULURI,Advocate [OPUC]
17.Two CD, Copies
o
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HIGH COURT

DATED:1610212026

o

COMMON ORDER

WA.Nos.97,105&188 of 2026 *

DISPOSING OF ALL THE WRIT APPEALS
WITHOUT COSTS
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